
FIR No. 12470/2020 
PS Chanakyapuri
State Vs. Prince Yadav

31.07.2020
This is an application for bail of accused Prince Yadav.
Present: Ld. APP for State (through VC).

Ld. Counsel for applicant (through phone on court)

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Prince Yadav. 

Ld.  Defence  Counsel  for  accused  submitted  in  the  bail

application that  accused has been falsely implicated in this matter and

accused is in JC since 09.06.2020 and recovery as alleged has already

been effected in this matter and accused is no more required for custodial

interrogation, therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  09.06.2020 and recovery has already

been  effected  from  accused,  therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused Prince Yadav s/o Sh. Peetam Yadav r/o Akbarpur, Behrampore,

Gzb, UP is admitted to bail on furnishing personal bond and surety bond

in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 126/2020 
PS VK(S)
State Vs. Naseem Ahmed
U/s 279/337 IPC
31.07.2020
This  is  an  application  for  release  of  document  i.e.  RC,  Insurance  of
vehicle bearing no. HR 55X9430 filed by applicant.
Present: Ld. APP for state.  

Ld. Counsel for applicant, Mr. A. K. Sheoron (through phone 
on call).

An application has been filed for release of document i.e. RC,
Insurance  of  vehicle  bearing  no.  HR55X9430.  Application  perused.
Report  of  IO  perused.  IO  does  not  have  any  objection  if  the  seized
document i.e. RC and Insurance  are released to applicant. IO/ SHO is
directed to release the  documents i.e. RC, Insurance of vehicle bearing
no. HR55X9430 to applicant.  Photocopy of the same be kept on record.
A copy of this order be given dasti to applicant. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



1/2

FIR No. 439/2020
PS VK(S)
State Vs. Sanjiv Ghalot
U/s 452/323/506/34 IPC

31.07.2020
This is an application for release of vehicle bearing no. DL9CAK 1901 on

supurdagi by applicant.

Present: Ld. APP for State through VC

None for applicant.

Submissions  made  in  the  application  and  reply  of  IO

perused. As per reply of  IO,  the above mentioned vehicle bearing no.

DL9CAK 1901 is registered in the name of Sandeep Gahlot and the value

of the vehicle is Rs. 1,50,000/- and IO does not have any objection if the

vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.
SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 323/20 
PS VK(N)
State Vs. Monu
U/s 33/58 Excise Act.

31.07.2020
This is an application for bail of accused Monu.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Monu. 

Ld.  Defence  Counsel  for  accused  submitted  in  the  bail

application that  accused has been falsely implicated in this matter and

accused is in JC since 27.07.2020 and recovery as alleged has already

been effected in this matter and accused is no more required for custodial

interrogation, therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  27.07.2020 and recovery has already

been  effected  from  accused,  therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused  Monu s/o Sh. Ramesh r/o Village Kathura (Barauda), Sonipat,

Haryana is admitted to bail on furnishing personal bond and surety bond

in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 323/20 
PS VK(N)
State Vs. Rohit
U/s 33/58 Excise Act.

31.07.2020
This is an application for bail of accused Rohit.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Rohit. 

Ld.  Defence  Counsel  for  accused  submitted  in  the  bail

application that  accused has been falsely implicated in this matter and

accused is in JC since 27.07.2020 and recovery as alleged has already

been effected in this matter and accused is no more required for custodial

interrogation, therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  27.07.2020 and recovery has already

been  effected  from  accused,  therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused  Rohit s/o  Sh.  Rambir  r/o  Village Kathura (Barauda),  Sonipat,

Haryana is admitted to bail on furnishing personal bond and surety bond

in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 12406/2020 
PS Sagarpur
State Vs. Alexander
U/s 379 IPC
31.07.2020
This is an application for interim bail of accused Alexander.
Present: Ld. APP for State (through VC).

Ld. LAC for applicant, Mr. Vikram Singh (through VC)

An application for interim bail has been moved on behalf of

accused/applicant Alexander.

Reply has been filed by the IO in which it is stated by the IO

that accused has been previously involved in one another matter.

Arguments on the interim bail application heard.

Ld. Defence Counsel for accused submitted that accused has

been  falsely  implicated  in  this  matter  and  accused  is  in  JC  since

13.06.2020, therefore the interim bail may be granted to the accused.

Ld.  APP for state on the other hand strongly opposed bail
application.

Submission  of  both  the  parties  heard  and  reply  of  IO

perused.  As  the  accused  is  in  JC  since  13.06.202  and recovery  has

already been effected  and also keeping in mind the present situation of

COVID-19 pandemic and in view of the direction of Hon’ble High Court

Delhi,  accused  Alexander s/o Sh. Potraj Samsun  is admitted to  interim

bail  for  a  period  of  45  days on  furnishing  personal  bond before  Jail

Superintendent concerned in the sum of Rs 10,000/-.

Accused Alexander is directed to surrender before the Jail

Superintendent after expiry of 45 days from the date of his release. Copy

of  this  order be sent  Jail  Superintendent.  Copy of  this  order be given

dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 268/2020 
PS Delhi Cantt
State Vs. Sonu & Ors.

31.07.2020

This is an application for release of vehicle bearing no. DL3SCR 2085 on

supurdagi by applicant.

Present: Ld. APP for State through VC

None for applicant.

Submissions  made  in  the  application  and  reply  of  IO

perused. As per reply of  IO,  the above mentioned vehicle bearing no.

DL3SCR 2085 is  registered in the name of  Mr.  Chanda Ram  and the

value of the vehicle is Rs. 20,000/- and IO does not have any objection if

the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.
SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 159/2020
PS IGI Airport
State Vs. Aadab Ali
U/s 186/353/332 IPC

31.07.2020
This is an application for bail of accused Aadab Ali.
Present: Ld. APP for State (through VC).

Ld. Counsel for applicant/accused, Mr. M. M. Khan (through 

VC).

Reply has been filed by the IO. Copy supplied.

Arguments on the application for bail heard.

Vide this order,  I  am disposing bail  application of  accused

Aadab Ali. 

Ld. Defence Counsel for accused submitted that accused has

been falsely implicated in this matter and accused  was standing in the

immigration line for 5 hours when mother of accused was collapsed and

accused thought that his mother has died then accused loss temper. Ld.

Counsel for the accused further submitted that accused has not beaten

any official, therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Submissions of both the parties heard.

The accused  is in JC since  22.07.2020 and accused is not

required  for  custodial  interrogation.  Accordingly  in  these  facts  and

circumstances, accused Aadab Ali s/o Ali Mohammad r/o H.No. B-654/12

Zakir Nagar PS Jamia Nagar, New Delhi is admitted to bail on furnishing

personal  bond and surety bond in sum of Rs.  30,000/-.  Bail  bond not

furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 341/2020
PS Kishangarh
State Vs. Ishant, Akash and Deepak Sen @ Mirchi
U/s 25/54/59 Arms Act

31.07.2020
Applications for bail of accused Ishant, Akash and Deepak Sen @ Mirchi.
Present: Ld. APP for State (through VC).

Ld. Counsel for applicant/accused, Mr. Pradeep Kumar 

Sharma (through VC).

Reply has been filed by the IO. Copy supplied.

Arguments on the applications for bail heard.

Vide  this  order,  undersigned  disposing  bail  application  of

accused Ishant, Akash and Deepak Sen @ Mirchi.

Ld.  Defence  Counsel  for  accused  persons  submitted  that

accused persons have been falsely implicated in this matter and accused

and arms are planted upon them. Ld. Counsel for the accused further

submitted  that  rakshabandhan  is  near, therefore,  accused  may  be

released on bail.

Ld.  APP for state on the other hand strongly opposed bail

application and submitted that there are previous involvements of all the

accused persons

Submissions of both the parties heard. Reply of IO perused.

As there are previous involvements of all accused persons,

therefore,  in view of the previous involvements of all  accused persons

and gravity of the matter, undersigned does not inclined to grant bail to all

accused  persons  namely  Ishant,  Akash  and  Deepak  Sen  @  Mirchi.

Hence bail application of all accused persons are dismissed. Copy of this

order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 268/2020 
PS Delhi Cantt
State Vs. Ziyauddin
U/s 356/379 IPC

31.07.2020
This is an application for bail of accused Ziyauddin.
Present: Ld. APP for State (Through VC).

Ld. Counsel for accused, Mr. V. A. Farooqui (through VC).

Reply has been filed by the IO. Copy supplied. As per reply

of the IO accused Ziyauddin has not been arrested in FIR No. 268/2020

PS Delhi Cantt. As the accused has not been arrested in the said FIR,

therefore, question of bail does not arise. Accordingly, the bail application

of accused Ziyauddin stands disposed off.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 279/2020
PS Sagarpur 
State Vs. Devender Katariya @ Divanshu @ Danto

31.07.2020
This is an application for bail of accused Devender Katariya @ Divanshu
@ Danto.
Present: Ld. APP for State (Through VC).

None for applicant.

Reply has been filed by the official of PS Sagarpur but in the

bail  application  PS  Kotla  Mubarakpur  has  been  mentioned.  PS  Kotla

Mubarakpur does not fall under the jurisdiction of Patiala House Court.

Accordingly, the present bail application stands disposed off.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No. 46/19 
PS VK(N)
State Vs. Yusuf

31.07.2020
This is an application for bail of accused Yusuf.
Present: Ld. APP for State (through VC).

Ld. Counsel for applicant, Mr. Jai Singh (through VC).

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Yusuf. 

Ld.  Defence  Counsel  for  accused  submitted  in  the  bail

application that  accused has been falsely implicated in this matter and

accused is in JC since 29.07.2020 and recovery as alleged has already

been effected in this matter and accused is no more required for custodial

interrogation, therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  29.07.2020 and recovery has already

been  effected  from  accused,  therefore,  accused  is  not  required  for

custodial  interrogation.  Accordingly  in  these  facts  and  circumstances,

accused  is admitted to bail on furnishing personal bond and surety bond

in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



Challan No. DL42176200730223050
Circle PTC
Vehicle No. DL1LX 7185

31.07.2020

Present: Ld. APP for State (Through VC).

Accused in Court (through Cisco WebEx)

Acquisition explained to the accused and accused pleaded

guilty  vide  STR  No.  01.  As  the  plea  of  guilt  is  voluntarily  therefore

accepted and accused is  convicted  and sentenced to  pay fine of  Rs.

1,500/-. Fine paid vide receipt no.  0009570. Vehicle be released to the

accused. Challan be consigned to record room.

Accused  has  pleaded  guilty  through  Cisco  WebEx  and

proceedings were uninterrupted. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



Challan No. DL NO. 42176200730232754
Circle PTC
Vehicle No. HR47B 3811

31.07.2020

Present: Ld. APP for State (Through VC).

Accused in Court (through Cisco WebEx)

Acquisition explained to the accused and accused pleaded

guilty  vide  STR  No.  02.  As  the  plea  of  guilt  is  voluntarily  therefore

accepted and accused is  convicted  and sentenced to  pay fine of  Rs.

2,000/-. Fine paid vide receipt no.  0009571. Vehicle be released to the

accused. Challan be consigned to record room.

Accused  has  pleaded  guilty  through  Cisco  WebEx  and

proceedings were uninterrupted. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



Challan No. CHP 0929-2085-2020, DL19196200730221821
Circle CHP
Vehicle No. HR 66B 8878

31.07.2020

Present: Ld. APP for State (Through VC).

Accused in Court (through Cisco Web.Ex)

Acquisition explained to the accused and accused pleaded

guilty  vide  STR  No.03.  As  the  plea  of  guilt  is  voluntarily  therefore

accepted and accused is  convicted  and sentenced to  pay fine of  Rs.

7000/-. Fine paid vide receipt no.  0009572. Vehicle be released to the

accused. Challan be consigned to record room.

Accused  has  pleaded  guilty  through  Cisco  WebEx  and

proceedings were uninterrupted. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 31.07.2020



FIR No.300/2020 
PS Sagarpur
State vs. Jitender
u/s. 411 IPC

31.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 Ms. Ritu Munjal, ld. Counsel for the accused on phone.

 Reply has been filed by the IO and as per reply of the IO,

there is  no accused with  the name Jitender  s/o.  Sh.  Sanjay in the

e-FIR No. 300/2020, PS Sagarpur. As there is no accused with the

name  Jitender  s/o.  Sh.  Sanjay  in  the  e-FIR  No.  300/2020,  PS

Sagarpur, accordingly, question of bail does not arise at all. Therefore,

the application is disposed off accordingly.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 83/2020
PS Crime Branch
Abhishek Dwivedi vs. State
u/s. 170/419/420 IPC

31.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  Pradeep  Tewatia,  Ld.  Counsel  for  the
applicant/accused (through VC)

 Arguments on the bail application heard.

 Ld. Counsel for the accused submitted that the accused

has been falsely implicated in this matter and section 170 IPC is not

made out against the accused, section 419 IPC is bailable and there is

no  delivery  of  property  or  any  other  valuable  security,  therefore,

section 420 IPC is not made out. Ld. Counsel for the accused further

submitted  that  Arnesh  Kumar’s judgment  is  not  followed  in  this

matter.

 Ld. APP for the State strongly opposed the bail application

and submitted that the accused has been involved in various other

matters  and  there  are  13  previous  involvements  of  the  accused,

moreover,  the  accused  has  called  himself  PS  to  Hon’ble  Union

Minister of Road Transport for seeing transfer of one Mr. Ajay Mako

from Gwalior  to  Balaghat  and accused is  not  PS to Hon’ble  Union

Minister of Road Transport, therefore, accused is a habitual offender

and investigation in this matter is at initial stage, therefore, bail may

not be granted to the accused.

 Application perused. Submissions heard. 

contd……./-



- 2 -

 As per reply of the IO, the chain between Ajay Mako and

accused has to be established and the bank statement of Ajay Mako

has also to be verified, CDR of all the relevant persons is still to be

verified.  Moreover,  accused  stated  himself  PS  to  Hon’ble  Union

Minister of Road Transport has called another official, therefore, it is a

matter of national security also. Accordingly, in view of the gravity of

the offence, undersigned is not inclined to grant bail to the accused.

Application is dismissed accordingly.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 48/2020
PS Tuglak Road
State vs. Seppa Ndjamo Giscard
u/s. 420/34 IPC

31.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  Anil  Gupta,  ld.  Counsel  for  the  applicant/accused
(through VC).

 Arguments on the bail application heard.

 Ld.  Counsel  for  the  accused  submitted  that  without

prejudice  accused  is  ready  to  pay  the  remaining  amount  to  the

complainant. Accordingly, notice be issued to the complainant for the

next date.

 Ld. Counsel also submitted that the copy of the FIR not

supplied to him. IO is directed to supply the copy of FIR to the ld.

Counsel for the accused/accused.

 List  for  further  arguments  on  the  bail  application  on

05.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



DD No. 78 dated 08.07.2020
PS Vasant Kunj (S)

31.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant

for release of boring machine No. TS-05EV-1312.

Present: Ld. APP for the State (through VC).
 Ld. Counsel for the applicant (on phone).

 Reply has been filed by the IO. 

 As it is a matter with respect to Environment Protection

Act and jurisdiction lies with the SDM  regarding release of property,

accordingly, the application stands disposed off.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 92/2020
PS Crime Branch
State vs. Sandeep
u/s. 170/419/420 IPC

31.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr. Deepak Tyagi, ld. Counsel for the applicant/accused
(through VC).

 Time has been sought by the IO to file reply in this matter.

 At the request of Ld. Counsel for the applicant/accused,

list for arguments on 02.08.2020.

 Issue  notice  to  the  IO  to  file  the  reply  positively  on

02.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



DRI vs. Hitesh Kothari

31.07.2020

Proceedings through Video Conferencing

Two  applications  have  been  received  through  email  on  behalf  of

applicant/accused.

Present: Ms. Pooja Bhaskar, Ld. Counsel on behalf of DRI and Mr.
Satish Aggarwala (through VC).
 Mr. Rahul Raheja, ld. Counsel for the applicant/accused
(through VC).

 Two  applications  have  been  filed  in  this  matter,  one

seeking No Objection Certificate from the complainant for issuance of

passport and second seeking proper directions from the court.

 Ld. Counsel Ms. Pooja Bhaskar has submitted that she is

submitting on behalf of Mr. Satish Aggarwala and Department that DRI

has no objection if the new passport of the accused is issued as per

rules. Accordingly, in view of the submissions of ld. Counsel Ms. Pooja

Bhaskar, court does not have any objection if the passport is issued to

the accused as per rules. Applicant/accused Hitesh Kothari is at liberty

to get issued the new passport as per rules. Application disposed off

accordingly.

 Now, ld. Counsel for the applicant/accused submitted that

he wants to withdraw his earlier application with respect to seeking

direction from the court.  Earlier application of  the applicant/accused

Hitesh Kothari stands disposed off as withdrawn.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 176/2020
PS Cyber Cell, Sector-16, Dwarka
State vs. Gautam Dutta
u/s. 419/420/120-B IPC

31.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  Sudheer  Pandey,  Ld.  Counsel  for  the
applicant/accused (on phone).

 In the title of the bail application “State vs. Gautam Dutta”

has been mentioned, but inside the application, it has been mentioned

that this is an application for accused Vinay Bahadur, accordingly, ld.

Counsel for the applicant/accused wants to withdraw the same.

 In  view  of  the  submissions  of  Ld.  Counsel  for  the

applicant/accused,  the  present  application  stands  dismissed  as

withdrawn.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 154/2015
PS Crime Branch
State vs. Rishi Sharma
u/s. 419/420/34 IPC

31.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  Durgesh  Kr.  Dwivedi,  ld.  Counsel  for  the
applicant/accused (on phone).

 Time has been sought by the IO submitting that the reply

has not been received from the hospital with respect to the medical

documents of the accused. 

 List  for  filing  the  report  with  respect  to  the  medical

documents of the accused by the IO/arguments on the bail application

on 04.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 277/2020
PS Connaught Place
u/s. 379 IPC

31.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant

for releasing of mobile handset make Realme FA on superdari.

Present: Ld. APP for the State (through VC).
 None for the applicant.

 Reply has been filed by the IO and as per reply of the IO,

the  matter  has  been transferred  to  PS Rajiv  Chowk Metro  Station.

Accordingly, issue notice to SHO/IO of PS Rajiv Chowk Metro Station

to file the reply  on the next date.

 List before the concerned court on 04.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 22/2020
PS South Avenue
State vs. Amul Yadav
u/s. 380/511 IPC

31.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 None for the applicant.

 An  application  has  been  received  from  the  Jail

Superintendent.

 Reply  has been received in  this  matter  from PS South

Avenue and as per the reply, the FIR No. 22/2020 does not pertain to

PS South Avenue as till  date only 15 FIRs have been lodged in PS

South Avenue.  Accordingly,  the application stands disposed off  with

direction to the DLSA Advocate and the Jail Superintendent to verify

the details of the matter and to file the application again, if required.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 303/2020
PS Inderpuri
State vs. Akash @ Akash Soni
u/s. 356/379/34 IPC

31.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 None for the applicant.

 Application  has  been  received  for  interim  bail  of  the

accused from Jail.

 Reply has been filed by the IO and as per the reply of the

IO, the bail has already been granted to the accused by Ld. Duty MM

Ms.  Tanvi  Khurana  on  21.07.2020.  As  the  bail  has  already  been

granted  to  the  accused  in  this  matter,  therefore,  the  application  is

infructuous. Accordingly, disposed off.

 A  copy  of  this  order  sent  to  Jail  Superintendent  for

information.

 Copy of this order be also given dasti.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 276/2020
PS Delhi Cantt.
State vs. Ajit s/o. Mr. Satpal
u/s. 33/58 Delhi Excise Act

31.07.2020

Proceedings through Video Conferencing

Bail bond of accused Ajit s/o. Mr. Satpal has been received through

email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. Not Known
PS Vasant Kunj (S)
State vs. Mithun Sharma
u/s. Not Known

31.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 None for the applicant.
 

 Reply not filed. Issue notice to the Jail Superintendent to

file the reply positively on 02.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 458/2020
PS IGI Airport
State vs. Avtar Singh
u/s. 420/468/471 IPC

31.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 None for the applicant.
 

 Reply not filed. Issue notice to the Jail Superintendent to

file the reply positively on 02.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



Challan No. DL6785200217112522
PS Circle STA
Vehicle No. HR55Y4290

31.07.2020

Proceedings through Video Conferencing

Present: None.

 Vehicle is not impounded.

 List before the concerned court on 06.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 231/2020
PS Vasant Kunj (N)
State vs. Sagar Sarsar s/o. Mr. Rajesh Kumar
u/s. 379/411/34 IPC

31.07.2020

Proceedings through Video Conferencing

Bail bond of accused Sagar Sarsar s/o. Mr. Rajesh Kumar has been

received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 195/2019
PS Inder Puri
State vs. Dharmender @ Rohit s/o. Mr. Suresh Ray
u/s. 354/363/376 IPC 
       & Sec.6/8/17 POCSO Act 
       & Sec.9/10/11 Child Marriage Act

31.07.2020

Proceedings through Video Conferencing

Present: Ld. APP for the State (through VC).
 None for the accused.

 Bail bond verification report not filed. Issue notice to the

IO  to  file  bail  bond  verification  report  on  the  next  date.  Bail  bond

extended till next date. List on 06.08.2020.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 137/2020
PS Special Cell
State vs. Seema Rani Sharma w/o. Mr. Bhupender Shankar Sharma
u/s. 419/420/120-B/34 IPC & Sec. 66-D I.T. Act.

31.07.2020

Proceedings through Video Conferencing

Bail  bond  of  accused  Seema  Rani  Sharma  w/o.  Mr.  Bhupender

Shankar Sharma has been received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Seema  Rani  Sharma  w/o.  Mr.  Bhupender  Shankar  Sharma,  if  not

required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 518/2020
PS Naraina
State vs. Abdul Rahim s/o. Mr. Hasan Raza
u/s. 354/354A/354D IPC

31.07.2020

Proceedings through Video Conferencing

Bail  bond of  accused Abdul  Rahim s/o.  Mr.  Hasan Raza has been

received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Abdul Rahim s/o. Mr. Hasan Raza, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 310/2020
PS Vasant Kunj (N)
State vs. Rahul s/o. Mr. Sanju
u/s. 33/58 Delhi Excise Act

31.07.2020

Proceedings through Video Conferencing

Bail bond of accused Rahul s/o. Mr. Sanju has been received through

email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Rahul s/o. Mr. Sanju, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 203/2020
PS Delhi Cantt.
State vs. Yogesh @ Yaman s/o. Mr. Sanjay Solanki
u/s. 380/411/34 IPC

31.07.2020

Proceedings through Video Conferencing

Bail bond of accused Yogesh @ Yaman s/o. Mr. Sanjay Solanki has

been received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Yogesh @ Yaman s/o. Mr. Sanjay Solanki, if not required in any other

matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 23/2020
PS Chanakya Puri
State vs. Bobby s/o. Mr. Vinod Kumar
u/s. 380/411 IPC

31.07.2020

Proceedings through Video Conferencing

Bail bond of accused Bobby s/o. Mr. Vinod Kumar has been received

through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Bobby s/o. Mr. Vinod Kumar, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 159/2020
PS IGI Airport
State vs. Aadab Ali s/o. Mr. Ali Mohammed
u/s. 186/353/332 IPC

31.07.2020

Proceedings through Video Conferencing

Bail  bond  of  accused  Aadab  Ali  s/o.  Mr.  Ali  Mohammed has  been

received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Aadab Ali s/o. Mr. Ali Mohammed, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 536/2018
PS Vasant Kunj (S)
State vs. Ambika Prasad @ Pinta s/o. Mr. Shyam Bahadur
u/s. 33/38/58 Delhi Excise Act

31.07.2020

Proceedings through Video Conferencing

Bail bond of accused Ambika Prasad @ Pinta s/o. Mr. Shyam Bahadur

has been received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Ambika Prasad @ Pinta s/o. Mr. Shyam Bahadur, if not required in any

other matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 623/2020
PS Sagarpur
State vs. Sonu Pal @ Bengali s/o. Sh. Jagdish Pal
u/s. 33 Delhi Excise Act

31.07.2020

Proceedings through Video Conferencing

Bail bond of accused Sonu Pal @ Bengali s/o. Sh. Jagdish Pal has

been received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Sonu Pal @ Bengali s/o. Sh. Jagdish Pal, if not required in any other

matter.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020



FIR No. 477/2020
PS Vasant Kunj (S)
State vs. Rinku @ Killa s/o. Mr. Ram Chander
u/s. 33 Delhi Excise Act

31.07.2020

Proceedings through Video Conferencing

Bail bond of accused Rinku @ Killa s/o. Mr. Ram Chander has been

received through email.

Present: Ld. APP for the State (through VC).
 None for the accused. 

 Verification report received and address of the surety is

not correct, therefore, bail-bond not accepted.

 (SUDHIR KUMAR SIROHI)
   Duty - ACMM-II/PHC/ND
                                                  Signed at home digitally on 31.07.2020


